
Central Administrative Tribunal
Principal Bench, Neu Delhi,

OA- 225 6/93

Nsu Delhi this the 13th Day of Duly, 1994,

Hon'ble Hr, Dustice S, K, Dhaon, A-ctlho Chairman
Hon'ble Mr, B, N, Dhoundiyal, nember(A;

Shri D,\/, Anand,

S/o late Sh. B,L, ^nand,
R/o 30/43, Old Rajinder Nagar,
Neu Delhi, Applicant

(By advocate Sh, George Paricken)

ver su 8

1, Union of India,
0 through the Secretary,

Ministry of Agriculture,
Oeptt, of Animal Husbandary
and Dairying,
Kri ah i Bhauan,
New Del hi-1,

2, The General Planager,
Delhi nilk Scheme,
Uest Patel Nagar,
Neu Delhi-B,

3, Mr s, Vanita,
Steno,
Delhi nilk Scheme,
Uest Patel Nagar,
Neu Delhi-B, Respondents

(None for Respondents No, 1 & 2, Respondent No, 3
through Sh, 0,N, Ploolri)

ORDER(OR AL)
delivered by Hon'ble fir, Justice S. K. Dhaon, Chai rman

The seniority list published on 7, 12. 1992 is

being impugned in the present 0, A,

The controversy centres .round the determination

of the inter-se seniority " " of the applicant and

Smt, Vanita (Respondent No. 3), In the impugned list

Smt, Vanita has been shoun senior to the applicant.

She has been put at Sr. No. 2 uhereas the applicant has

been put at Sr. No. 3. It appears to be an admitted

position that the impugned seniority list has been



^ prepared by the respondents Tn pursuance of the

judgement dated 13,7, 1992 of this Tribunal in TA-1166/B6

uhich arose out of a W/rit petition No, 1738/85 filed before

the High Court of Delhi,

In the opening paragraph of the judgement given

in TA-1T66/86, the reliefs claimed by the applicant therein

( Smt, l/^nita) are catalogaed. Relief (a), is material for'

the purpose of the present 0,A, and the same may be

Bxtracted;-

"Directing the respondents to treat the
petitioner as a regular appointee against
a regular post of Senior Stenographer u.e. f.

• 21, 10, 1980 uhen she uas initially promoted
^ as Senior Stenographer after having stood
l) first in the competitive test held amongst

Ounior Stenographers for filling of posts
of Senior Stenographers out of the 55-2 %
promotion quota, " 3*

This Tribunal in paragraph-6 of its judgement

gave certain directions. Those directions, as material,

were these. The petitioner is held entitled to be posted

as a Senior Stenographer in the Delhi flilk Scheme u. e,f,

21, 10, 1980 or any date subsequent thereto on uhich one

of the tuo posts of Senior St enogr apher , incl uding . 1st P, A,

to Chairman f ell vacant on a regular basis. Feeling

> dissatisfied uith the impugned seniority list, the applicant

(D, y, Anand) came to this Tribunal by means of OA- 2809/92

uhich uas disposed-of finally on 17, 9, 1993, A tuo - Plemb er

BSn ch of this Tribunal in its judgement in paragraph-8v

inter alia, observed:-

" The seniority list revised on 12,10,92
as a result of judgement of this Hon'ble Tribunal
dated 13.7, 1992 is legally and factually in order
and accordingly the original application is dismissed
as de'joid of any merit or substance,"

Indisputably, the judgement given by this Tribunal

in 0, A, No, 2809/92 has become final int er-parti es. On the

face of it, the present 0. A. is barred by the principles
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of resjudicata. The learned CDunsel for the applicant

has vehemently urged that the judgement given by this

Tribunal in 0, A, No, 2809/92 ruuns counter to certain decision;

of the Hon'ble Supreme Court gs uell as this Tribunal. 3e

that as it may» the lau is uell settled that even an

erroneous judgement operates as resjudicata, ^he remedy,

if ahy, of the applicant uas and is to challenge the

legality of the ju'dgement of this Tribunal in 0. A, 2809/92

before an appropriate forum.

The 0, A, is dismissed but uithou.t any order as to

COst s,

0 (B.M, DHGUNDIYAL) (S,K,M)HA0N)
r^EPIBER(A) ACTING CHAIRflAN
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